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BEFORE THE NATIONAL GREEEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

In Ref.0.A. No .646/2023
IN THE MATTER OF -
MANOJ KUMAR KAUSHAL
Vs.
STATE OF HIMACHAL PRADESH AND OTHERS.

REJOINDER

FROM APPLICANT MANOJ KUMAR KAUSHAL

7 As per replied by respondents No.1 to 3. On the page No.152/153, In which forest
department clearly accepted that user agency [ Industry Department) has deposited the cost of
9930 trees Rs.1,93,83,399 [ One Crore ninety Three Lakh eighty three thousand three hundred
Ninety Nine] Rupees deposited with the Divisional Forest Officer Una (Himachal Pradesh).

On page No.159, Forest Division Una compensatory afforestation carried out and only
67100 (Sixty Seven thousand One Hundred) trees planted. There are approx rate of one plant in
anursery is 30-40 rupees and as per this calculation the cost of planted trees 67100 (Sixty
Seven thousand One Hundred) trees are Rs. 26,84000/- ( Twenty Six lakh Eighty four thousand
) Only. If DFO Una received amount of RS.1,93,83,399 (One Crore ninety Three Lakh eighty
three thousand three hundred Ninety Nine), Then why DFO Una has not 4,84,584-(Four lakh
eighty four thousand five hundred eighty four )approx trees plants on said areas. So therefore,
you are requested to pass the order to DFO Una for remaining balance trees plants 4,84,584-
67100=4,17,484- (Four Lakh Seventeen thousand four hundred eighty four) within a specific
time period and under supervision of a committee.

2. As per replied by respondents No.1 o 3. On the page No.156 Para-5, In which
described reasons for CEPT are baseless. The CEPT is compulsory for the health of local
generation and environment because wastage of industries are threw out in the forest area and
in the path of local village people . A Media news on & news paper is attached. In Baddi,
Manpura area these types of wastage cause the reason of cancer diseases , So therefore you
are requested fo pass the order for build up CEPT for batter health of local generation and
save environment.



2D 1 As per replied by respondents No.1 to 3. On the page No.158 Para - 06, In which user
agency claimed that the area was waste Land and only surkanda or grass was there, So why
user agency (Industry Dept.) deposited the cost of 9,930 threes or sampling . It was their false
statement.

4, As perreplied by respondents No.1 to 3. On the page No.161 Para -6, in ground level
there are forest area and levelling of hills and uprooting of trees are continue fill today without
any further permission. Latest photos of uprooting trees and levelling of hills of Pandoga area
are attached. Therefore you are requested to pass the order to stop levelling the hills and
uprooting of trees for betterment of humanity and environment.

5. As per replied by respondents No.1 to 3. On the page No.166 Para -8, In which they blamed
that trade fare authority has made a complaint of me and blamed that | have a cane furniture
showroom in Una city market. | clearly denied from these types of allegations. | have no any cane
furniture showroom in Una city market. And there is No any written complaint of me. | applied for a
copy of any complaint from ITPO but DC Una failed to provide the copy of complaint. | written a RT!
to DC Una for verify their blames in this regard. But till today they didn't response. This the way of
their bad mind for derail the NGT enquiry. Both of allegations are false and DC Una gave afalse
Affidavit in the NGT court. | have done my best for my Nation, Environment and | will try to do my
best in future for betterment of the environment.

Therefore, you are requested to take strict action on DC Una for his false affidavit filled in
NGT Court. An IAS Officer should not do this type of offence.

| am a social worker some my tries for welfare are attached.
Thanking you.

Manoj Kumar Kaushal

VPO Kotla Kalan Lower Una (HP)
DATERSSTIR-LLY Pincode-174303

Mob. 82195-08610, 78071-58170



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

In Ref. Case No. 646/2023
IN THE MATTER OF:-

MANOJ KUMAR KAUSHAL

Versus
STATE OF HIMACHAL PRADESH AND OTHERS

AFFIDAVIT

I, Manoj Kumar Kaushal S/o Vidya Sagar Kaushal aged 51 years Permanent
resident of Village Kotla Kalan Lower Tehsil & Distt. Una (H.P.) do hereby
solemnly affirm and declare as under:- :

1. That I am an applicant of the above noted case and I am fully conversant
with the facts of the case and I am competent to swear and state in
evidence by way of the affidavit. :

2. That all the facts presented by me in this case are true.

ey -

Deponent

Verification:- : _
L, the deponent above named herein verify on this 24 day of
July 2024, that the contents of all the paras of the above mentioned affidavit are
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true and corrct to the best of my knowledge and derived from the official record

and nothing material has been concealed therein.

N
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Manoj Kumar Kaushal
Lekin Sir Pandoga forest area ko
aapne Industry ke chakkar me barbad
Kar diya. 300 crore govt ne barbad
kiye aur total 27 Industry Abhi tak lag
rahi hai. 9935 Trees Kat dale gye is
industry area ko lagane ke liye. Very
sad.

2d Like Reply ©

# Author
%  Mukesh Agnihotri @

sanction 125 crore ki barbad
300 crore?? Industrial area jab
chalega toh samjh aa jayegi
aap ko bhee is ki jarurat.

12h Like Reply

Manoj Kumar Kaushal

Mukesh Agnihotri industry se
jaroori global warming se
bachna hai. Jo hame in 9935
trees aur paharon ne bachana
tha. Industrial plant to

Mukesh Agnihotri . >
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Pandoga indl area development devastates Shivalik Hills

DHARAMSALA: The Industries Department of the state is bringing a new industrial area in Pandoga area of Una district.
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Hillocks being razed at Pandoga in Una. tribune photo
Advertisement
Lalit Mohan

Tribune News Service

Dharamsala, August 22

If Rana Gurmit Singh Sodhi wins, PM Modi will
visit Ferozepur: Hardeep Puri
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surveillance world

The Industries Department of the state is bringing a new industrial area in Pandoga area of Una district. The large-scale devastation
of the fragile ecology of the Shivalik Hills being carried out in the process of development of the industrial area has appalled
residents of Una.

Ravi Kapil, an environmentalist, said the way the hills were being leveled amounted to total devastation of the ecology of the area.
The state government might have taken permission for diversion of forest land from the Union Ministry for Environment and
Forests, where the industrial area was being developed bit the way hills were being leveled amounted to violation of the permission
conditions.

The permission for diversion of forest land for other purpose is given on the condition that it should not adversely impact the
adjoining areas. However, the way hills have been leveled it is sure to impact the surrounding areas, he said.

Seema Sharma, an advocate at the Una courts, said she was contemplating moving High Court or National Green Tribunal against
the total devastation of the Shivalik Hills in Pandoga area. She said it was shocking that the government was doing such a thing.

The Pandoga area in which the new industrial area was being developed falls in Haroli, the Assembly constituency represented by
Minister for Industries Mukesh Agnihotri. The area is located on the borders of Una district of Himachal and Hoshiarpur district of
Punjab. -

The Industry Department officials, while speaking on the condition of anonymity, said the permission from the Ministry of
Environment and Forests had been taken for developing the industrial area on the forest land in Pondoga. They, however, declined
the charges that the permission conditions were being violated.

However, a visit to the area reveals that large-scale leveling of Shivalik Hills has been carried out in Pandoga for the development of
the new industrial area. The Shivalik Hills in which the industrial area was being brought are home to rare species of birds, animals
and reptiles of lower Himalayan region.

The residents of the area are also questioning the logic of development of new industrial areas in the state when existing industrial
areas have room for new industry. There is also a textile park in Una which is yet to be developed. A food park was proposed to be
brought up in Tahliwal area but it has failed to attract investment. Many plots in these industrial areas are either lying vacant or are
occupied by closed down units.

The government should try to revive the existing industrial areas in Una district rather developing new areas that are coming up at
the cost of ecology, say the residents.
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- Tondered by: Divisional Forest Officer, Una Forest Division, Una (HP).

f”"_j"culars: ~On account of sale value of 9930 trees coming in the forest land’propo Sed for
—<iblishment of State of Art Industrial Area in up Mahal Pandoga Uperla realized from Jser
| agency i.e. General Manager, Distt. Industries Centre, Una. :
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L\ mount Rs 1,93,83,399/- (Rs. One crore ninety three lacs eighty three thousénd threethurdred

ninety nine) only

fl—

ShEngBHETHRASiRter
Una Forest Division,Un:

1 O BE FILLED IN BY THE DEPARTMENTAL OFFICER IN THE TREA gURY :

' iTreasury code U [N |A |0 |0 Demand No. ...... 16+ _
'i DDO Code | 8 0 8 (on whdse behalf money is tender“:ed)
i
\13101 code Sub-major  Minor code Sub- head Amount Fid
f7iel2 o fo0 }{1 10 13 0,0 Rs.....:1,93,83,399/1 .. t-o..

{-;_\,2 Cash Remittance Y ol

: Forest Remittance. = e st_
' | Revenue of Una Forest : ; :

| Division, Una :
1 103-Forest Remittance =
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CHARACTER CERTIFICATE

1. This is to certify that Number__ DAB3B73F
Rank, __SH= Name_ Mo | KW Kauchal

of the Intelligence Corps has served in the Indian ﬂ;;ny Sfrom
D&M&{ 02 10 30 Setp 2000,

2. During his service in the Intelligence Corps he has
maintained a honest, upright and just profile. His moral conduct,
integrity and loyalty have been of an exceptionally high order.

3. HHe bears a S EexenmpLAaRy”

character.

Place : Pune-411 040
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From

The Deputy Commissioner,
Una Distt. Una (H.P.).

To
\ﬁ@danoj Kumar Kaushal,
R/o Kotla Kalan Lower,
Tehsil & District Una (HP).

No. ®33 / Reader-DC

Dated: 12 .07.2024

Subject: TH HEHT o R0 qaT & ARSR B g8d gIe o T 2
TR Y 39 |

Sir,

Reference is made to your RTI appeal dated 05.07.2024 on the
subject cited above. From the perusal of documents annexed with your appeal, it
reveals that the Addl. Deputy Commissioner-cum-PIO, Una vide his letter No. 06
dated 27.05.2024 has informed to you that your RTI application dated 20.05.2024
received in their office has been transferred to the O/o PIO-cum-Joint Director of
Industries, Una under Section 6(3) of RTI Act, 2005 and further advised you to
make correspondence with aforesaid office with regard to your said RTI
application. Besides this, it is also to inform you that undersigned is not an
appellate authority of the PIO O/o Joint Director of Industries, Una. The
appropriate authority for appeal is Director Industries, Himachal Pradesh.

Hence, you are, therefore, advised to file appeal before the
appropriate authority. Your appeal referred above alongwith all the documents are

returned herewith. g Z y

(Jatin Lal, IAS)
Encls. As above. Deputy Commissioner
Una Distt. Una (H.P.)
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income and upliftment of the living standard of the public of
the State and in order to achieve this novel cause they inviting
the corporate houses and industrialists to establish industries
in the State and the State has identified the areas after the

survey of all authorities.

It is submitted that the all of these informations were provided
to the applicant and his wife by way of information under the
right to information Act. After the receiving. these
informations he approached to this Hon’ble tribunal in order

to pressurise and disturb the work of public development.

It is worthwhile to mention here that the area in question is
marked as industrial area in 2015 and the applicant has not
made any such complaint to any of me_authority. But he made
this complaint because he uses to sell dry fruits in the trade
fare but the authorities found that neither he is preducmg the

District Magistrate,

Una, District Una (H &y fruits nor he is growis

f el
SHIETS

“Te has cane ﬁamﬁureshowmmmthsmket of Una city e

and he does not manufacture this furniture. Due to which the
application of him was rejected and he could not install his
stall in the trad fare due to which: he has made this application
just to achieve this ulterior motive and hidden design. The

S e
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The Deputy Director,
Zila Sainik Welfare,
Una, District Una (H.P)
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OFFICE OF CHIEF MEDICAL OFFICER, REGIONAL HOSPITAL, UNA DISTT. UNA

£5/7 2/ 7)23

. Manoj Kumar Kaushal,
Kotla Kalan Lower,
Una (H.P.). Dated:

Ref. No.
To,

Subject:  Complaint regarding electricity cut at Una.

Sir, |
As per your cumpla;int number Nil dated 24/08/2023 received on 25/08/2023.
The said complaint was forwarded to the Drugs Inspector of this office on dated 26/08/2023.
The Drugs Inspector has visited the medical stores on dated 26/08/2023 & 28/08/2023 of
his jurisdiction on random basis. Further during the inspection, he fuupd that some of the
medical stores has installed inverters as V_n’Ell as some of the stores have kept ice packs for
the maintenance of the storage condition of the 'aﬂnpa%:hic---dmgs to be stored in the
refrigerator. Also, a direction has been issued to maintain the temperature during the long.

-

electricity cuts. i _ w3t




